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: wl | ' Office note as to
-» No."of | Date of | Order with Signature action (if any)
Srder | Ordes taken on order
. I
2-1-93 | It is submitted by the learned

lawyer for the petitimer that in the
Emeantine, the Departmental Authorities '
fha\e given him the relief sought for in |
5this petition, In view of this, he does |
not want to pursue this Original Applicati‘nn.

‘We have heard the learned lawyer for the

;Petiticner as also the learned aAdditional |
| Standmg Counsel Shri p,N, f‘bhapatra In
i v:.ew Of the above submission, the petition

is disposed of for not being pressed.
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